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COURT-II 
IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 

(Appellate Jurisdiction) 
 

APPEAL NO. 07 OF 2018 
 

Dated:  28th March, 2019 
 

Present:  Hon’ble Mr. Justice N. K. Patil, Judicial Member 
  Hon’ble Mr. Ravindra Kumar Verma, Technical Member 
 

Damodar Valley Corporation 
In the matter of: 

.... Appellant(s)  
Vs.   

Haryana Power Purchase Centre & Ors. .... Respondent(s) 
 

 Counsel for the Appellant(s) : Mr. M.G. Ramachandran 
       Ms. Ranjitha Ramachandran 
       Ms. Anushree Bardhan 
       Mr. Shubham Arya 
       Ms. Ekta Bhasin 
       Mr. Anurag Tripathi 
       Mr. Amahe Cama 
   
 Counsel for the Respondent(s) :  Ms. Swapna Seshadri 
       Mr. Anand K. Ganesan for R-2 
 

       Mr. Mukund P Unny for R-3 
 

       Mr. Sethu Ramalingam for R-4 
  

ORDER 

The learned counsel for the Appellant and the learned counsel for the 
Respondent Nos. 2, 3 and 4 submitted that, the instant appeal may kindly be 
listed along with Appeal Nos. 268, 269, 270 of 2016 and batch which are listed 
for hearing before Court-I of this Tribunal on 04.07.2019. 

Submissions of the counsel appearing for the Appellant and the 
Respondents, as stated above, are placed on record. 

Registry is directed to list the instant Appeal along with Appeal Nos. 268, 
269, 270 of 2016 and batch which are listed for hearing before Court-I on 
04.07.2019, as requested. 
 

 
        (Ravindra Kumar Verma)       (Justice N. K. Patil) 
      Technical  Member            Judicial Member                      
vt/mk 


